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APPLICﬁTIDN'NO.. 1757

W.P. NO.

‘Applicant(s)
Shri M, Abduila
To- ‘

" 4, Shri m, Abdulle

' CENTRAL ¢ ADMINISTRATIVE TRIBUNAL -

Commercial Complex (BOA)

Indiranagar

FECED

Bangalore ~ 560 038 -

oated s 16 DEC1988

-,

“c/o Shri Keja Hussain Sab

Skin Merchant
Hirehadagalli -

‘Bellary District

Subject

Please flnd enclosed herewith the copy of oaosnﬁema«ﬁ@mwxxnmxxxxyx
 passed by thls Trlbunal in the above said appllcatlonﬁs) on

Enbi ¢ Rs above

583 216

Resgondentgs)

SENDING COPIES 0? ORDER PASSED BY THE BENCH A

(3UDICIAL)

f8(F)

/s The Post Master Genaral, Karnetaka, ‘Bangalore

5-12-88
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,Ill, .+ - 'WEFORE THE CENTRAL ADMINISTRATIVE TRIBUNALL
a ‘ .- 'BANGALORE . SR X
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[DATED THIS THE S5th DAY OF DECEMBER,.1988 .
X o

Present 3 Hon'ble Justice Sti K.S.Puttaswamy - Vice Chairmen

Hon'ble Sri P.Srinivasan o ‘Member (A)

APPL ICATION -No,1757/88(F)

. M.Apdulla,
Rtd.Mailoverseer,
C/o ¥aja Hussain Sab
Skin Merchant,

Hirehadapath-583216, . .
BELL ‘__\_RY DIST. ces . ) Appl icant
VS,

The Postmaster General,
Karnataka Circle, ’ o
Bangalore. ! ' cee _ ' Raspondent -

This application having come up before the Tribunal

‘today, Hon'ble Member (A) made the following : °

ORDER

In this application the appli@ant who retired as a
. Nail;Oversear from the Postal Department on 30.9.198{
“preys for é‘direc£ion to be issued to the respondent, vize,
Post Master General, Kernataka Circle, to give an appoint-

ment to his son Bashir on compzssionzte grounds. Uuhen.the

matter came up for admission today we find that the applicant
has sent 8 letter requesting that the question of admission
may be decided in hié abasence as he is unable to come to

the court.

2, In vieuw of the a2bove we have carefully perused the
‘application. The office has raised two objections viz.'
(1) the person aggrieved is not the applicant but his son

who seeks employment and that it was he who should have made
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‘the aﬁplicétion; and (2) the cause of action arose when ‘the

applicant's request for the appointment of his eon wes re- .

jected on 19.1.1985 and according to Section 24 of the

Administrative Tribunals Act, 1985, the applibgtion‘should

o . y . -
" have been filed on or before 1.5.1986. The application has

l
been filed on 29.8,1938 nearly two years and five months

.
late.
' 1
3. Apart from the office objection notlced!above we also

‘'

find that the application does not deserve toIbe admltted
l

even on merits. Appointment on compassionate grounds is,

) i
given only when a person in Covernment service dies while
[
in service but not when he has retired from s%rvice. This

is a case of a Government servant who retirédifrom service
and, ther-fore, his son is not entitled tg épPointment on
compgssionaté grounds. :
-
4, - In visw of the above we accept the office objections
E

and reject the appllcatlon in limine as being out of time.
r
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